s
Caitand HM HOTRIBUNGL
Iy
Original_soolicsiion No: 268/89
RO RGN KRB R XK
1 DATE OF DEcisIon 304371994
1 ﬁ ' e comm e o et e S i o 33 g W
Shri N.S.8
e e e e o g _}aawmw_,}béi‘gfﬂﬁ--m, e e o P9 ti+inner
_Shri MlS, Karnlk . Advocaeta for the Petitioners
< ~Versus
~ .

Union of India & Ors, - Respondent

Shri R.K. Shatty

- e A s B s ks W g P D S R ALla s MRy HD I

idvocuts for the Respondent(s)

N e W s ST i M o Wt b T G O TR I £ 1R

' The Hon'ble

: Shri Justice M.S.Deshpande, Vice Chairman

The Hon'ble Shri MeReKolhatkar, Member (R)

A 1, "keiherrenorters—eof—tueeloeTTrs may o¢ ariowed tos$o—

2, To be refarred to the HRenorter or not ? -PJQ
'3 X

ETTSEE O Lelrl c0ﬁy‘6r-~

. vh°tnhr it rceds to be circulated Lo other Bemchas of
2 Tribunal ? N\ -

S Sl
{M.R.KOLHATKAR)
MEMBER (A) . VICE CHAIRMAN




AN

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Union of In@éf & Orse ++» Respondsents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
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GRAL_JUDGEMENT . Dated: 30331994
(PER: M.S.Deshpands, Vice Chairman)

The applicant wha was a Lower Division Clerk
appointed on 1.,5.,1985 came to be charge~sheeted on
2381071987 for continuous absence., A departmental
enquiry was held, An order of removal was passed on
2953751988 in cans&aagggLof the report made by the
enquiry officer heldiné that all the charges were
proved%’ The lsarned céunsal for the applicant urged
that the applicent's aﬁsence for certain days which .
was not the subject mattsr of the charge was also
taken into consideration by the disciplinary authority
for removing him from servicey The present application
was filed on 753%1989 within the period of limitationy
No appsal was prefsrred against the order of removal
passed by the disciplinary authority, All that is
urged by the learned counsel for the applicant is that
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he should be allowed to file an appeal now at this

%3ta stage because the applicant who-uéggoriginally
appsared ‘in person was not aware of the legal pasition,
We find that leave should be granted to file an appeal
before the appellate authorityy The appellate authority
shall consider the appeal, if filed, within two weeks
from today and dispose of the éppeal after giving a
personal hearing to the applicante The respondents
should not take into account the plea of limitation
while entertaining the-appeal in view of the time
taken befors the Tribunal for prosecuting this
application, The application is disposed of with

these directions,
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